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Per Shri C.M. Garg, J.M:

This appeal by the assessee filed against the order passed by the
Commissioner of Income Tax(Appeals)-II, Surat dated 07.07.2015 for the

assessment year 2012-13.

& The 1d.AR for the assessee firm placed a submission praying to allow
the withdrawal of appeal. The Ld.AR submitted that present appeal has
become infructuous as the ITAT Ahmedabad ‘D’ Bench passed the order in
ITA No.249/Ahd/2017 for A.Y.2012-13 dated 31.07.2017 in quantum

proceedings for which the assessee requested for stay of the demand.

3. The Ld.Departmental Representative for the Revenue has not objected
to the above request of the Ld.AR. In view of the above, the appellant is
allowed to withdraw the appeal and the same is dismissed as withdrawn

having become infructuous.

4. In view of foregoing, appeal is ‘dismissed as withdrawn’.

Order pronounced in the open court on 274 day of February, 2018.
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